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the addition of party on the ground that the

reply, Ms,Ghosh Du%ta prays for extension of interim order, I iiii/ggm,wj

CENTRAL ADMINISTR AT IVE TR IBUNAL o
CALCUTT A BENCH

No, OA 93 of 96 e

presentzeg ﬂunggle Or.B.CeSarma, Administrative Member

NANKOO KAHAR
VS
UNION OF INDIA & ORS,

For the applicant : Ms,3.Ghosh Dutta, counsel

|
For the respondents: Mp,M, M, Mulllck, coun¢el v |
. ' Ms.8.Banerjee, counsel {Private respondent )

Hgatd on : 28,8,96 o | Order on : 28,8,9
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Although the "R has not been listed with the 0A~today it was

decided ecrlier that the MA yill be heard along yith the UA 3Therefore
I
d to give a sen?rate number

the MA is taken up today. Reglstry is directe
to the MA
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24 MA has been filed by Sadhan Chandra Dey.wg That the QU~rt@r
occupied by Nankoo Kahar the apnlicant in 04 93 of 96 was DFFLCLal?y

d

allotted tovhim. Tﬁerefore in the matter of adjudication of the appli=

catlon about the grievance raised by Nankoo Kahar , the Sadha% Chandra

Oey becomes 3 Necessary party., Ms.8.Chosh Dutta, counsel for twe appli-

|
cant in OA submits in this respect, Mr.ﬂulllck, counsel for the official

respondents submits that although one allotment order yas 1so$°d earlier

to Nankoo Kahar thet was cancelled and the aDpllCant of MA uaS given the

allottment, Ms,Ghosh Dutta, counsel for the aDpllCant in OA objecta to.

quarter is noy bglng DCTU-
pied by Nankoo Kahar.
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the parties

W Lia 2A .
I am satisfizd that the apolicant in MA is g necessary part%Aand thoreFo-}

|
re he should be added as a party. I direct the applicant in 04 to servs f

3, After hearing the submlsslons of the counsel for all

a copy of the apolication on him. MA is allOHEd 0A shall be Hpard on

26.9.96. I give opportunity te the prlvate respondents to Flle their
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